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The House stands mdjourned till
2.30 p.M,

The House then adjourned
for lunch at one of the clock

! |

L e

The Houge reassembled after lurich
at half-past two of the clock, the
DepuTy CHAIRMAN in the Chair

THE WAREHOUS'NG CORPORA-
TIONS BILL, 1962—continued,

SHR1 N. SRI RAMA REDDY
{Mysore): Madam Deputy Chairman,
I rise to extend my wholehearted

welcome to the Bill now before the
House, so ably piloted by the hon.
Deputy Minister, Shri A. M. Thomas,
this 'morning. This is a very Mmpor-
tant aspect of our national develop-
ment and I am sure the earnest atten-
tion which the Agriculture Ministry
ig giving to this subject is proof of
the importance we are giving to food
and the storage of agricultural and
other produces of the country. Madam,
this auestion of storage assumes great
importance and we will actually be
able to assess the magnitude of the
problem if we know how far it affects
our national prosperity. For instance,
the main factors which affect agricul-
tural produce during the course of
storage are said ta be moisture, fun-
gus, insects and rats These are the
main enemies of agricultural prod‘uce
which attack in one form or the other
agricu'tural produce during storage
and bring about a greater loss to the
nation., On account of poverty or on
account of the present condition of the
farmer, it may not be possible to
provide ideal conditions for the proper
storage of the agricultural produce in
his granary or in his godown Tn any
case, some of the produce has got to
be moved to the markets where the
demand for these articles arises and
naturally unless proper facilities are
provided the loss would be very great.
In view of the shortage of agricultural
produce in our country, particularly
foodgrains, we ought to be very
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careful about minimising loss due to
moisture, insects or rats or all these
things put together, A rational and
scientific method has got to be evol-
ved and must be applied 1o this sub-
ject. Therefore. this was a national
necessity. I would also like to point
out that the Fcod and Agricultural
Organisation of the UN.0O. has given
much thought to this subject and in
the year 1948 or 1950 I do not know
which year, an estimate of loss on
account of improper storage or un-
scientific storage was estimated at ten
per cent. of the produce of the world.
Applying the same formula to our
country, it i estimated—according
to the National Income Committee,
‘he value of the agricultural output
of our country is something like Rs.
5860 crores, based on the 1948-49
prices and for the year 1960-61, and
ten per cent. of it would be Rs 588
crores—that the loss would be of the
order of Rs. 586 crores It is a colos-
sal loss and the suffering consequent
on this loss can easily be imagined.
This is a very colossal sum which has
got to be avoided and this fact was
alsp emphasised by the All India
Rural Credit Survev which was con-
Aucted in the year 1955. They pointed
nut in their report that a national svs-
tem of storage in the countrv should
be evolved if we have to lessen the
loss and also produce an effective sys-
tem of storing asgricultural produce of
the country. Thev have also referred
to various steps taken befora and how
ineffective thev were. For instance,
they sav that the important reason for
this lack eof progress in spite of all the
legiclation in regard to warehousing
haz been the fact that no svecific body
or institution displaved real interest
in storage and warehousine Thig was
the s'tuation till 1955. Thev  thave
also brought out in brnad ontline the
organisatirn to be establicshed in this
rountry. Thev had recvmmended a
nlanning and financing bhedy at  the
Centre, for examvle. under the Min-
istrvy of Food and Acriculture which
wronl4d nlan a whole scheme of storage
and warehousing and would be able
to subsidise and finance this scheme.

At the same time, it should be con-
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nected with the different co-ordina-
ting agencies which would carry out
the programme. They also recom-
mended an all-India organisation for
development of storage and warehous-
ing at points of all-India importance
and also establishment of State or-
ganisations at points of State or dis-
trict importance. They also recom-
mended the  establishment of co-
operative organisationg at the taluk
ang village level. Thus, ag a result
of the recommendations of this body,
the National Co-operative Develop-
ment and Warehousing Board came
into existence in the year 1956. The
background of this organisation was
given to ug this morning by the hon.
Deputy Minister. In the year 1956,
two inter-dependent organsations were
set up, namely, the National
Co-operative Development ang Ware-
housing Board and the Central Ware-
housing Corporation. These two were
functioning till 1958 under the Minis-
try of Food and Agriculture when the
former was transferred to the Minis-
try of Co-operation on account of the
bifurcation of the Ministries that was
deemed necessary by the Government
then and the Central Warchousing
Corporation alone remained under the
adminigtrative control of the Ministry
of Food and Agriculture. Now, neces-
sity arose for bringing into existence
these two independent bodies and
therefore it ig that a Bill of this kind
has come here. 1 am very happy this
has come. There are very few changes
made and that too because of the
extension of the scope and function-
ing of the organisation. 1 am very
happy about it.

Madam, 1 see that there is still a
certain amount of confusion persist-
ing. 1t we take the overall picture
o? the entire problem of the country,
we find that the Ministry of Food
and Agriculture have under their
contro] what are called silos and the
traditional godowns or warehouses at
varioug points in the country {for
storing their food and agricultural
produce whether it be the one tmvort-
ed from outside or the one procured
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from within the country. They seem
to be having a capacity of about three
million tons mainly administered by
the Food and Agriculture Ministry.
In addition to that, and independently
of that, they are now proposing to
establish a Corporation, an indepen-
dent Corporation, with the backing of
the Government of India as well as
the States. This is another system,
controlled by an independent Cor-
poration, and I do hope there will
be other systems at the taluk and vil-
lage levels, where the Ministry of
Community Development ig develop-
ing another system of godowns. Sub-
sidy to the extent ¢f Rs. 10,000 is
given for each godown and the villa-
gers consiruct them at the taluk level,
etc. So I see three sets of organisa-
tions and administrations running
parallel to one another in this coun-
try. In spite of this Bill the position
will be a huge godown and warehous-
ing system directly managed by the
Ministry of Food and Agriculture to
the extent of three million tons and
it is also reported that they are go-
ing to increase the capacity of this
warehousing mainly in the ports and
other volunerable points in the coun-
try and probably they are having
schemes to increagse this warehousing
to the extent of another two or three
‘million tons. Side by side, of course,
our Minister was telling us this
morning that this Corporation has
already set up 65 centres of its own
in various places and the State Gov-
ernments have set up about 407 ware-
houses and T do not know how many
godowns—they call them godowns—
are there under the contro]l of the
Community Development. Probably
there are 4,000 godowns or so set up
by them, if I remember correctly.
So you can see what confusion is
created by this multi-managed sys-
tem of warehousineg in the country.
Madam, the hon. Minister wag tell-
ing ue this morning how the various
facilities created by this Corporation
were being used, what set of people
were making use of them, in what
nroportion and so nn. He wag good
enough to tell us all that. He told us

that 12 per cent of the facilitles pro-
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vided in the last year were for the
actual producers. He also told wus
that the producers were not coming
forward in substantial numbers to
take advantage of the facilities creat-
ed by the Corporation. That proba-
bly is due to lack of propaganda
among the people to whom all these
benefits were to go. So only a very
smal] percentage of the actual pro-
ducers are making use of these facili-
ties. And there are nearly 4,000
godowng all over the country. Be-
cause these things are administered
by different sets of people, the sys-
tem is not working properly. And
what ig the share of the facilitieg used
by the co-operative organisations?
Only two per cent. of the entire facili-
tieg i3 going to the share of the co-
operative organisationg in the coun-
try. And then 20 per cent. ig used
by the Government itself; that is all
right. So I would tell this to the
Minigtry of Agriculture. Let them
carry on with this. I have no objec-
tion. I am prepared to give my ful-
lest support to thig Bill that has been
brought before the House this morn-
ing. But a little later let us think of
a co-ordinated effort to have the en-
tire warehousing system wunder one
management, under single control
And probably it will do some good
An integrated ang co-ordinated sys-
tem of warehousing could be produced
in thig country. It ig not very diffi-
cult. Therefore while supporting this
Bill wholeheartedly, I commend a
system of integrated warehousing and
I suppose it will not be very long
before he comes forward with an-
other Bill to this House asking for
an integrated system to be evolved.

Now, with regard to the scientific
method and its propaganda, I say that
the scientific method of storage that
is being evolved in this country
should reach all the people. If this
hag any 'merit and if we can save
losses on account of various factors
that I have enumerated before like
rats, Insects, etc, why can’t we
evolve a warehouse for the farmer?
Why can't we give him a smal] ware-
house? Of course it should be possi-

}
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ble to do that. Seventy four millions
of them would be required because
according to the latest figures there
are 74 million agricultural families §n
the country and each family has to
store something and the aggregate
quantity involved is something very
enormous. So I would suggest to the
Agriculture Minister who has been
handling vast storage of millions of
tong to produce a warehouse for the
farmer, a model warehouse for the
farmer. And that will help him to
save hig ten per cent. If ten
per «cent. of the aggregate i»
such a big thing that you take all
these measureg and for which yom
have been labouring hard, the ten
per cent. saving for the farmer is
alsp something very much {o him and
when you take into acocount all the
74 million families, it is very colossal.
Certainly we can save a huge quan-
tity of his agricultural produce if we
can evolve a gmall warehouse for the
farmer.

Sarr GOPIKRISHNA VIJAIVAR-
GIYA (Madhya Pradesh): The far-
mer does not hoard hig produce; he
sells it away.

Surr N. SRI RAMA REDDY: He
has got to store his grain and other
things for his own consumption omn
which there is a ten per cent. loss.
Therefore, he has got to store his
grain in any case. It is very neces-
sary. He has got to store his seed. I
am very happy that in this gsystem
a provision has been made for the
storage of seed The seed is an
important thing. The seed is the
future plant, as we all know. A
provision has algso been made in this
Bill for facilities for storing fertilisers
and the scope of it could ever be ex-
tended. At present this covers about
87 commodities and scope is being ex-
tended much further, I am very
happy about it. That is certainly the
way to save national wastage. There-
fore, 1 hope before long the scientists
who are under his control will also be
able to evolve a warehouse for the
farmer, We know the rats alone are
said to be eating away a huge quan-
tity of our {foodgrains. We are
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probably  importing four to
million tons of foodgrains from
outside whereas probably the rats and

five

monkeys are eating away ten million

tons. Of course this is an agricultu-
ral problem, not so much of a ware-

housing problem. I hope I wil] not’

be considered very irrelevant if 1 say
that monkeys, stray cattle and rats
are eating away almost twice the

quantity of food that we import from .

outside the country.

Sarr GOPIKRISHNA VIJAIVAR-
GIYA: Sparrows.

Sarr N. SRI RAMA REDDY: Spar-
rows are also there but it is a minor
thing. We are not Chinese to kill the
sparrows., Our unscrupulous neigh-
bours . . . .

Tae DEPUTY CHAIRMAN: What
about the rats?

Surr N. SRI RAMA REDDY: There

are no rats because all the rats have
been eaten away by the Chinese,
snakes, rats everything, and they have
now come to eat us. | AR

' THE DEPUTY CHAIRMAN: What
about the rats that are here?

Surt N, SRI RAMA REDDY: The
essentia] feature of this Bill is to save
as much wastage as possible by a
system of warehousing for the country
as a whole. Now, the monkeys are
also eating away the crops. Right
from the start, right from the time we
pow the seed, there is wastage. I am

8 farmer and I know where the shoe

pinches. Right from the start it
starts. And we know how many
monkeys are there. In Delhi there
were far less monkeys when I came
than at present. They are multiply-
ing like anything. Probably they are
multiplying even at a faster rate than
Juman beings in this country. In the
South Avenue we cannot keep the
-windows open because the monkeys
£ome in and carry away all the food-
A4l
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Sur1 JOSEPH MATHEN (Kerala):
The monkeys require family planning.

Surr N. SRI RAMA REDDY: Any-
way they are doing a great deal of
damage and loss. Right from the
time we sow the seed up to the time
the crop is harvested, it is being
damaged and it requires g lot of hu-
man labour to keep the monkeys oft
the fields and even in spite of eternal
vigilance the monkeys have their
own way of destroying the crops.

Surr N. M. LINGAM: A warehouse
does not help it,

Surr N, SRI RAMA REDDY: Irrele-
vant though it is, with the permission
of the House I am referring to this
great menace, It is a problem of
storage. Wherever wastage is there,
let us prevent it. That is what I am
trying to point out to the Minister.

Surr K. SANTHANAM: Warehous-
ing does not help it.

Sart N. SRI RAMA REDDY: If
there are warehousing facilities,
monkeys cannot go into the ware-
houses,

I whole-heartedly support the Bill
that has been brought forward betore
us and I once again commend for the
consideration of the Minister that he
should kindly come before this House
before long with an integrated ware-
housing system evolved right from the
producers’ stage to the cohsumers’
stage. Thank you very much,

=t fawegere rareTosit |iefyr:
Stgamfa AgEar, 48 a1 W faw
Tq ey mar @ 98 A &1 e
3 & A 9T g AT war @, a
THY TF = F G I IGT AT & 3AR
TAT T § R TR AT A Aw R
sqraTfeat #1 oy 37 A7 gUTd W
1 Ffy awewge Fwd a1 @ & AR
VAT & TET F7 g @ 2 4 @
a1 #ES TE 5 T I9F 9HR
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o WY sifge gar § 5 sarfaat
AT GHT I FIHR I FTHR 9T |
wgi d% 39 faw @1 gaw g ag ot
I A G T304 FT JIAT 8, 98 59
gz § f v Fgaa FEaifey 3qe9-
¥z gz Jagrsian i S a2 JI-
gretamT FrERaT sl & fod uF fagm
a1 HR OF fau@ & qagq QAT deqml
FT FTH STF a4 T 99 g 97 | 9
fafrgr 4 agare gam, AT FRIREA
FT CATHIT FOFT-AAT & T, gafad
TF gRW  FAT daETEe e
FHARIT & AT dow Tl
Ak wr fgwr ge @a fawer &
aaqg W omr) AR @ few
1% e ag feafa o o<t & 5 9fs
At g feudw § ok 9fF F
faurr 1 a3 fawrmr & FERfeIaT
auaT 78 &, zafar < R uF
FT fear @ 1 g Awd g, a9yt
o5t 7y 99 f5 @) faar fee @
TF 99 F A | A, W TG AT QA
HAT TR a7 F B A AT
HAT HAEA] WTOH F @9 G A
FLEHTT HT YIAAT § qg 3i% AT 780 & |
B GA & TRH | UgH TF A
TG 67 T8t W@ AR A A7 TH F[A-
faarr &1 gaq FA W uE, S
AT g, s A zm faam @ 3.
WM FAT 7 8 | Tt AT A
FHifeq FgEUEe T FyErstaT
AT a7 3g Y ST fafaedy & s
STH FILQT 97 A 0F I8 O F TqH
AAT TAT | TW AL § UF G AT B
ford Y e wowt faam a T F1 Qg
AT FTAT A 3G S AT T
A 9 & T fr S dedml #51
FIN AT F X W FEHRE Gl
{1 a8 3% & 5 we we afte @R
97, AT FT9 SF a8 § 99 99T &,
grefaelt 1 g1 T @ A 9T fE

F
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WY a7 F9 3% g F gAT T &,
AT FH A GO TE LEAT W AG
g aig & WX Ia¥ a9 FH YE
gRI, 389 F3 TF gl g WX JAE-
F19 laar 11 g% § ¥ Ig TH A
g 5 &8 wgfaa ok T 9 Wig )
AT F1 w1 ag ¢ 5 a9 T A
TTELATY T SqaCAT FH HI ST FHY
feeft fawg qr Aifen 537 N sw@
g2y oY erRfa Fy §fen wq & FEF
39 g 9l & AT 7g N 997 g1 aFa
g fr St &M gH samEdE g w
qfec § ¥ w1a § ag s A
Fg qfefiT 7 & g | gy FHL
A Femfedad 1 Fen d4 T
frar & fadar a8f 8 -
AL F 7 afedq f6q 7 § 99F
wrges ¥ & ag Fgar wgar g fF 9’
TE A TBA (L 9 9 T@ 99 (R
¥ fag @ | ag g2 & @@ ;W
fr 3artg s § @1 ITH wfaF TR
F AT & | I A g FT AT-
Fedt g gT ATfRAE A § 1 W
g FT NfE) F wEE, G
F TR F FAC T FEAT § A AR
IFHT TG AT {Y FH F GHA §, 99
g Fr% mafa 7@ | R At Fe
zdt & g f@ S w7 afimaa @Y
I OF s WY -k 99 W
§ 1% ¥ 991 FEM—IAT FY 3& T
R | g, T e wited”
FY T W AT AR §, W AGAA
&% FY SAEF FAT ATFY &, A ww
T S fAT mEWIRaT #gl | @
wifE A 7 7 A WA 1 A
Afewge TS F:3&F Iz A 94
F TTH AT WAT ST A g fwar 0
A W@ aF {Y A § Tg qE WK
T AmTrEl § wafead § /I qEr
feafy & o fr sarmfeal ®1 98 &
& oA [ W @ § ot e A
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TrEE U RA § ! %W A A7 5]
grafa T& AT S FEGT FT AH TH
sqIOTfeAl F1 ATY 3T 9TES & 4€ FH
Ifaa wdra 7 AT | TEH OF ALT
AT ST A HOF AT H Fgr-—argfee-
for @RS W% AfuFoad NI |
A wawar A am g fF s v §
gfosrr groft  wafra &t sl |
AR OF qEaFT AE X qUN IR
# gqoenar 5 gATd aga o | amelt
q2 &1 T §, ar TR WY
71 ITEISTET F) sqaeqr & gw q9v
AT AN | AV A Y AT, T @At
¥ g sgeT 99 WY § 99N gAY
FHRT A A arg T R ?oq@
A Ie2Y ST WIqH I8 § ) AT AT
qYEAT THAT FT fawq q@gar A QT
3 | o5 W B wRE aRE Y TR
& a1 f5 faer o @3 AR
A F R T A T qW TG,
@ FarEr T 5 oesst T oW
WAl & gW & FIfA A QT ) A
i 3@ A v gl &ifar #y
it oqeear &9 & 9T Y A
T ATY TEFHE F WRA § § |
TRT HATS, 9,558 T FATS, "Il
¥ IIGNT & 479 g T@r | TE&l T9q
T WW GUZ H AT 9T; WiF AG
/A & FfaT A 97 | ¥AA TF T
HiHT FT W & & wATiOrg 4G weaw
fF T @R F R § S i
W o oS o 99 g 2
IgH FIfq & W & 1| TR gak g &+
W AT feur SEF IR W K g
Farar g 5 og wfa fre fm § <@
g AR €N W T Sgar S
TET & AT AR ! AY & WE Y UF 97 g
q7 fF g1 X FT A 1S ¥ 9
w91 IqE T 9T awl § e
fear qFm AR fFed fraw s
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g 7 A T fgee o S
T IAH eUE—YY A FT W W AN
¥ TR T AT AT . oy wfww |
ReNY-¥s ¥ 3§ qEET F S sfa
3¢ = fop ¥ =wfus a7 o, w9
¥y gfamer | geus—%e ¥ wR &,
ey 7T ene-%o ¥ ag wfa
% T q% g T | ag gerd) -
AT F @RS H I gEH @ AT AT
IEHT AT & | A qg I gW @E
W & fr wiafe gn dwfes @v § o9
IAfq FQ o7 W@ §, W AT qQ
ST TR &, SR 9w gH I g
HFS F g AW AR E | AT AV
T OAES B W@ A g T €
ge; Tifs 9IF feus-Yo A . oRw
sfozrg fear av agf geye~%o ¥ .%o
sfama & T WX AY AT Ty F
fire & mar g, e wome &
FAT T [T I A W4T GRI 4 gEA
T AN At o & a8 W
FeE § W Eurd T A s w
foam & oot o1 & & @) wF AR
TR F AW AR Y T g | W
%ﬁmw%mmﬁ

|
£
fﬂ.
3
%
14
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WA TEG HA A oAl "W} g
2t AT @ FY gErt 37 F A Wy
ZaAY  qFEr @Y & Ay 48 FAT Av
fra 7 w7y o awar, woYr A FAT
ST FFAT W 34 e § W T T e
& sy 5 gw aEffes @Re A6
AfFea<e Agge 1 T FET @Y
& @ % T3 T W g

o, TR TET TR A & S @At
ﬂmwmqrﬁtmm
g & a1 faed @ 1 9" g &)
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FHY g1 AT A7 At 3 IT @rEA ¥ HAA
freTad @ W A9F I ¥ @ §
wafed T w97 @ O g
AR SEY feafe § Sewr @A
grEat ¥ Im@ftar #7 T FT d™
5T ST gHAT § WIT  TERT ST
MR g fr s g@ a@ Ay
QTEAT FTALTAF ERIY 47 TEY TG ax
areq gra a7 anfefer afte & gw
W FW R FET AES ¢ R oAy
AN EFE gINT Wl &Y § S99 Y Sed
H e M gd € 1 T wE T
AW TEGT § | T EEeg ® ST AwE
o S & 7€ § JaF g 7 F
AT AT S ¥ 9y grdAT we fE
A AT TH FIY F) FAT A8 § a7
I¥ I & frar s fer W
TN AT AT AT ST TG & IAH
AFT AT AMRE q9T WS sgAeAl
®T ST =fed

<

AT WY § qqemay 6 gare
qF & T ZA AT TEA &1 &SHAT
Y @Y ¥ 39 g Eq a1 ¥ AT
qRYA & M & =Y FY g9 @
o7 3% g &9 &z TEAT F MEmt
XA A awaT ¢ 1 I Aw Y g
frr &7 o g9 Z9 AT MR
¥ TG FY FHAT FIH(T F ¢ | AT
A L ARG I} IV A AT 99 ovET
2 ag frv ¥ TaT A AF @ @
Y @ oavEy ¥ F gg FEAT AmEaT
g fF wwwre foraar o are AT ATy
&, ; A foe=) Sa et @ o
% fgara 99 V€ | IAF 99 IH
g tc gATT A WIS @A & A7
MRTHT Y wATqr g, w@iwg IF IqAT
& A TAT ARG | A WY Y AT
3R T 2T NI fEem F eI F1
X FT T W, IQ 7 sgravieqy w
# ant T | w8 aF w9 | AT
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F AT G Q@ a9 9% U &
HEAY FY AFT AIA @AT SF AET
T & | gafeq g ¥ 9 g
g f5 o famr & Iuat foat Sfafadr
T ¥ fegw ¥ oW W@ aue-
Eatan 1 = AT F1 oy g
F fad aarg T o W WY IF A
g forerar § oY 6T w0 & 4 wraey ?
9 #1gfee ¥ v@wT 39 FW FAT
afga |

fedy gaadffa @wAr 7wy
FAEEAT FF 4T @M E ( THT
IYT EATY U9 AT @A & FHT
T gAY wE &7 fEEr 9T FHT g
Y " W@ § W TWF 9T @ e
HET A AT WY SgEr g
g 1 ag AEIBITE FHREST  FT A9
AfyFe § A7 FRAT § | FH AL
#t g9 A ¥ fod 7 OF fF ag woA
sfawre 7 fRA fam o a afgar 7
) gw oAl AW A8 FeA AR §
fe sa% o fom W@ wwd &
#fafadl & o § W v@gar =rfed
a1 wafome gfe ¥ ad) afer Fm-
FR & AT F1 gt & W @y Aw
qifgd 1+ T MR ¥ ITNFAH!
I & N AT T AT Gy A
™ W g | AT FEA H e
7g ¢ f foae swar aroEy @i e
N ¢ W F fearg § wOEr FrEEQ
F |Te ®7 TEAT 9MMEd | T JE TR
§ fr wow "9 A & MEW qAd
r ag Sfaa grepr 7€ qa1 2 ) faeAr
AT F TH ATE T ATA § A7
foradk gTeT ST F1 HIART 9T aFAT €,
Iq9T & GvET Fi FET AT |

) aHAE JEY ST q A AW q
et fF FORRE # A TEA
g d1 wTE oY, fev o A" g1 A1
THE AT (Y ATE QY TE§ 1 T I
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& T fE ogEw foaew @ w g A
TR T qad wWHE g O
T ] 1 W I W weW i faw
FT TH T8 qqAT FI &1 AIAT FTH GIA
T gud | feafq & aremaat @1 9
Fed 1 IaT § FF 98 ST 1 e
& s faadt 2f it @9 e
T A A A a9 I Afgfwre
HIFIT HI J7AT & GraT Faem) T1iEd |
T AAT AT A g fAv W@ Ay e ww
¥gl & 90 @ @, gfaag gigaw
T g1 € | =9 &¥ A § AR
WA ST ¥ AT F®ar fF oag o
FRAFTQ & &9 & o7 awmar mar 9v
W GIRT gY@ 9257 74 £ AW} g
ST TR g W & 98 T framl
¥ g faar o <@ §, qE A A
A G XA G

ATTET 7Y ST sgemr fF g
TR ¥ 9 Sid g a1 Sened
FIA AT AT EATE | 2 AT agwT
gfafaat 1, 30 wfas avFr #7 AR
t% gfwE s &1 gqmm @R
foam & 1 qm g & g < gfem
AT, ST ST 57T TR W,
sad i 3 qme w9 wfaed g
I § | Far gETY gy Aft & fe
FIRAFTY & 410 AFT sampfegt #i7
A ugEE qaT e & fga 4
FH F, AT FEaAQ & fog ¥ aw
F 7 g @1 4l @ v gt o i arfa
fora <ier &7 o9 & 9 gan & i amey
A FE GEE & | KT GATE FVHTT
#Y 7E AifT § &7 98 Ilua = w o
WHAT § | W FEER FT qg AT
f& <& wioem mw sFd T R
¥ @ T o & N0 gw ug suEed
FC I § o1 ag SfHd AT A AT ¢
A WA S WA AR FIATGT
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foF e 923 ¥ wy ¥ ¥e g &
FOT JeATeT FEA qMF AT q1H 59
TIHAT ¥ ST w9 § | A9 & Agrg
F Yo ¥ AT YR IFET F 4T IR
F A AW AT 7S @S §, 3
TS THHAT AT AT & | W AT AR &
fe arr w wieeg 9@ w9aqT T8 93
W I A F AW J ARAN
Y St § qIOF WO o W B
arFe SR Agr f&ZF I qar AR
93ar § % ¥ TqAl 9 TG FG oo
wfaea AT STy & WU 9 MEHT
¥ w@d § | e 5y avg # frafg &
AR AGN FAT Afgd afed feqmiw
FAT e | I8 a1 If=a A8 AqH
T e F e F e ¥
AFE 9SH WX FRAFTU D FAE
FTE AW T 9gH | 78 I Sfaa g
g gET § AR § wgar e fw
qrAA HAY S gfaer 7 39 7 Fg99E
eI a7 aTf FRAFTX SATRT § ST&T
AT I 39 TEH] A @ |

AT oY S A AW w7 fE AT
SWTEA F i fFOW Huar geE
TE & fodt Seafea A€ 81 &, THe
A AT & | AR T S T Sedred
FIA § HIT & MEAT F AT AGY FQ&
2 gEdr frdErd § g@R & 3%
TIAAT & 1 ST § F TR F FRAAA
¥ o fear f5 agr = 99 e
AT QI A1 &4 & fod sar §
AN I QAT A & W W 9=
& T TH IY Tz TR ST g=d
21 uF g I FAT BT § W) gad
STE A AT AT T & L FAT I TqAT
aY ¥ & & faT @ 9 § | wpr e
Iy &F H ST 9T & HI WL I
o g edarsaada
QW a8 < 9=qT & | 37 & faFray
¥ g9 ¥ fad 9g woa W Smrd
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& I F ST & gt S99 war o faw
WA § WX IS A1 HY faw s §
WR ag JFErStad & 935 A qgar
§ A §T TFEFHT a9 T § | sated
RO TOAT AT @ & | & |
T 3T aHwar §, 97 99 FW W
§ i a A | ag @ar @ 6 v W
f ) fewg & =9 & @ s
& qE A | I Sfad gRn arfe
foaaer w5 JaEeian ¥ @ 9 ¥ gar
g ag av A &vm | gafed 9w aF g
feami & fo9 9 ¥ @19 @w 6]
W T4 4 3N FY A=) et A8
F0 § 09 aF 3 37 QAT ¥ aga
9 ATH ISEAT | I9 T gHTX T
FHAT AT WA & F9 @ FQ &
qgqT GEHIL 39 IIG HT Jav°9 TG HLar
g 5 ot s s el |1 e
9T 47 3 ¥ o w9 SuF fgamw
FEATET ST SEAT, a9 96 FO 39
SATET HERT AZE ST T | g
FY 9g W ¢ T =@ifegd f5 w1
W FHE oF 5 ¥ ST fRaw a6y
W q@ S faors FEaEr @
AT 7T I A F e e
ST | 9 I% g I a%g 1 FeW
TG SIET a9 qF AT HIH T
g ¥ AE =« wwar § A 7 frae
& SURT TEFT HTART IT AFA & |

gl % B WY HT gHEAT g,
fFame ST W TE¢ Jar g FfE
qg T 9T forar g g g 1 g
wiwe II9d & fFIm d fram g fag
gl &, safad agt 9x B9 W § S
52 g7 &\ 3HF Qi g 9y au-
FRfaw & S FHAA g & 98 AT
frae & oFs TR B9 & fF ga
Fagtar  # gt A SWU S
A 3qy 3w feaan fear | s

@A gF AN A W I § e
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. ST e FE WT 9T & WK .
. Y Ig WA HAT GH A D
 FhArE W g QT | 99 fRaT e

T T AW ¢ & S g UF &
o srem wow ¥ fawr-9dy $3T a=dl
2 A% safad ag ol #1 fegaes a4
g | AU AYET T S A
T ST & AT FHAATET FT &9 A
SedY F g1 9T & 1 S At g HY -
feamtr g & fF g9 o WA

" T "R gaA fE e foa, sated

§ sfdl #T G <@AT  SgIEl
TH F § | 3EfAE A @R A

©gg wer § 5 @Ry ager amenhay

F AT H AT HY WA AT ATEd L
Ea ‘e e W oA ¥ W g
gt & ag g F Jw Argd | dEd
a9 98 § 5 gl R aax grstaw #Y
FyaeT g1 98l 9T 4% a9r wF e
FY Y sgarar gAY ATGY atfw e
FY 3UX IUT AGH AHT 98 AT &qAT HY
SIed) IUR fAr 9% | ¥9 999 99 g
WRTg TIAT o & fad ST ggar & 9
g UFAT G | 9 a% Ig ATl
T Xt aF T F FTTRL(S Tal 0
waHFfad ) il amgagaa g
oy Jar ¥ fEam

oT TF W 967 § A TFR
F71 39 qaeqT ¥ fr wwd 31w A o=
AT FreaHT &1 A famEror o g
3g 3% faoy & sog aur feafa b
& v o AR AN A g, A
SagrsieT 7 &Y% =qawdT T g A
qE § FTRAHIT Ht AIA FOAR H AT
93aT § WX IS § qg W faw shvar
R Y ATy IEY AT & WL 9L AqT-
FEAT H A7 FX F AR WK T FF
AT IIR A AT § | 7 TE SR
A qrET 9 ST g AT IR
qCETRT qra< 9gq &t a9g 9 e
FT 7T 99 o ¥ fa o 9w
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[ =t fawrmga= AmraTash Sclfean)
ATE I ¥ IG A FT ATE TEFIH
MW@ ST § W Ak gimEEy
FR FRAFR & @ A e
Tfgd SOF JWE IJART HATH grar
? i W T 9g A 7Y @ T qfF
™A F T WRE

& TG & 9 Q& ey ag aqnr
AT §, TEE AN WL AEE UL |
HgH qF FEIT FT AT § FATQ THIL
% frd S g /g @ 5 ofwg W
T3 | grEs A7 W7 IfEy FRaE
& wETET U9 W qEO qeET A
fegge &% 71 %R a8 F Frn 47,
7 §9 9@ 9 q @ g fF oAgmd
aga @1 7L &, FS F WG aGET W@ W
£, o &% femr o 1 gafad W
aWATE gAY oY ¥ 3z fAEzE F&r fa
FUF F FATH 7 AT 483 97 °AIG AWY
fagaw & o7 s 2, WAV 99 W@
&9 g ¥ a1 IA g9 9T g 56
§1 8 T8 g @ g fvosar
g fawm § TH 99w A9 #1
f& 9T JWT ¥ TF FEAFTC FU
JEH FIA T FAT @9 grAT @ T
IHE Fg 1 foed § AT e
F9d F1 QA &7 99 awy wafE diferr
AGY g% N N 9T FT FRAFE QT B
ANE §  IAH o FY FE Ay AQY
@ 9 IW 9 3N e JEy fear
AT AT | AT BN WG @ifqw w5
a7 FrEET & fag o @ ary
& oA I mweH H9 |ifg
2 1 uEr feafs o guro @@ Fqsw Far
¥ fs I e gw A9 sOR
foad f¥ SoF 9% 9z 9% Fren
¥ I g1 owdt T @ wd, W A}
W A 79 9F g F9 T FH AP
I8 g #&, W W T @ 6%
A TG AT IF FY SAET 9@
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¥ fag 3% suer faar P 1 R TR
aq ITar  fawar 4 g oW gEn
W & ggr W A qge W 5w
# WG § O g9 Fuat & fga ¥ @«
FH FT @ E | WR gH IT # @
R T FHT T WE 99 IR
gram 2w F o Swe A
feerar &« s 3wt safea fwear
2, amafaer Sewew 7 T ¥
Foafar & @1 smofar & I
g € 1 wfed feam 9w @@ ad
o g, ®fE zw I S I A
feam or w & 1| ® gvET wEG fF
TEAAT qof A T F WA TN
¥ fe I9F fawm 7 w7 T a@ N
I #r ¢ & uw vds ¥ IR 99
feqar &< grar g, fFam w1 fer
I8 fred faear @ ol I@w mfes
@4 faear g BT gg |1 F7 977 gR)-
¥z w7 FE UFISTET F AT 9T
AT Ty g 7 e IR 0N
FXE UFTSET FTF UF UF ©F &7
feare &y a4 & 1 Afws s w9d qEr
1 q&g gfgwedv g3 ¢ 99R W
ggrafe & AT q¥, oF AR &1
feqaT 9t gear & w7 I9F! fyemar
fFam g, MR AT wHFT F A9
A% o9 QAT sqEeqr A w07 faed
IqF! WIA W * 3 W fae w@,
a9 aF g Ifaq gar a8, 79 9F 93
FIS AT WA TEN AW FAS AL
aTew ¥ 29 § o7 fadgw o A A Y
FIE FTH A T

WG WG AF 9 {99 T TAH §,
3q fam &1 g7 (D) ¥ FY A=
oy —

“ ‘co-operative society’ means a
society registered or deemed to be
registered
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we gg "dre T & s’ w1 o
oo § ° 9g doees g, ag A feaar
T, W R dne g @t i
# qa1 gafyeed qagdr @ AR
| W d qrgar qr 740 fefa
g, I WEFT § OAMAT 9"y

A TH ¢ H ogwry AAT W7 A
7gr o 7g forar § ‘T g3 arsds Aad,
g WII qF 3F AAT AT | FHF A
wrg 399 F fguw § fa@d | @Er &Y
fraey WA ¥ /FY g7, T8 T ARy
¢ v W AR F oS o [ A
g @ E | IN a2z arm gt
T % g, TAF] TH WA T @ GEA
%\ gg T ST F 9 99 FT FAA
W & 1 AT HEY ST A A9 A
¥ oA s F &S e oy fEr
o ofY FE AW 3T T A §
afwe a8 ‘= g9e qrave a9’ Ifag ara
a; g AT IHIT W THH TGN
= gt & 3% Far |

& & wrm ¥ (v)(Sh) 7 ouE
t—

“Insurance companies, investment
trusts and other finaneia] institu-
tions.” |

g 'weT wredfage gERgEw ¥
T S £ ¢ T HIT AT AEHTH
1 A F9 TgR WAR FRO, ¥4 39
FT TEVETT FI, AT SHTRT U=FT AT |

or 3N f2ar g U 4’ .—

“*The shaies of the Central Ware-
housing Corporation shall be gua-
ranteed by the Central Government
as to the repayment of the principal
and the payment of the annual
dividend at such minimum rate as
may be fixeq by the Central Gov-
emmment, by notification published in
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the official Gazette, at the time of
the issue of the ghares.”

& ug smdn § fr oy A s (e
9 9IX AT §, WX FAN AR
TR g T | O feafy & oy
F9AAT FT ORI AT SAAT §I9 q;"'\-
g% T &, W AV ug srdv &
f& o ot St g fediSe 3 TR
g Suwr qdes s fadgy ¥ e
I HY FMAR 919 q1F T qg
T T N W@ W W W
qEqTg A q Ay # faar 71 § 9k
T gt T A fra S E oy
FI ¢ & a9 AW § Fmaw g
R W TET AT TS A ek
FOAETT B ATE 97 | 9y feafq ¥
g AT FT AT AW AR AT 9
TTA A §, TZ AF ST Agy |
W 3, AT we w6 5 omfeT g

FIT FIAT ATEA §

& 4E TIRACH ¥ UYfgENT §
T, FaqT AT FE 6F g9 0 WS-
A @A ME A g 59 W™

™ OTAEN —

“Six directors to be nomnated by
the Centra] Government.”

Y9 g oG @I g 59 TG 399 ar
THT FEAT HY TG @, T FE A
AT g R R ssaEm & A
eq ASGrE A ATHA g7 G AT §
HIGHT & AT A8 | W07 G wSARET
¥ wey wegre 4% gri R ag e
Y & a7 ALY, a9 a7 o gegreay ay
W ST FIAT gD B g AT weagreyi
T8EE N 9T G | W WY ATE QY
uF fafesa sfowa 7g w7 Afaa fF ag
ST A1E F TEFEH T FAH FA
a1 & 3AN Faw 9o sl fau 3w



2851 Warehousing [ RAJYA SABHA ] Corporations Bill, 1962 2852

EifRuEERIRERIRIGEIR (L)
T TQ@T T F 3§ FHG F § 7o 780

W arT S Qo Sfow a9 g fag

7g ¥GW 5 SN faaet o dvard §,
Pty T AT FT aEAT § WR
FnfefeaaT & | W% 39 a@ ¥ fear
WqF, @/ OAAT G FOT,  ALHA
FgY Fr a1 a7 g1 & R o T@eE ¥
FTHT FT grFaT & I & AT o
q@e ¥ T grEais JEr ST § )
gaTdr &z ¥ &t ey a@r T § R aa-
TR T F AR & A @
ST & 1 TR HITHT GRT TG FRAT &
Ay oY AN WOA AR #Y a9 &
3, 73 & &) A | A g A F
fagTal ¥ HTIT I FTH FAT 9T &
A ST o g7 ST & A & fAg w1 R
IgY ST A7 AAE § #fyw Awr 99
&1 waax fear sg | S99 ar a8 foar

8

“(c) one director to be nominated
by the State Bank;

(d) one director to be elected by
other scheduled banks.”

T THTT TR T3d FF M, AfFae
wiys oy 1 odr feafa & & a@R
ST TEA AMTHARN & FATT TR HI
FgTaT & q1 ST & I AT W AR gR
qg I FF @ | FI grShaTr FY
TETAT 1 99 & fwu ag mfeaa
wfus a1 @7 T4, 98 A g6 ¥
TE WA | W aF gwe A &
faee dg feay fF @ gifr &1 &
g o) st Ft any g 8, FRa-
T &1 7T 1T A1 | THY a<g ¥ ;W
faar & —

“Provided that the three directors
to be elected under clauses (d), (e)
and (f) may, for the first constitu-

tion of the board ot directors, be
nominated by the Central Govern~
ment ..."”

STy GART g A § SAE WY
ifae FxAT AJRa § | Wi =TT
e 99 T 8, FT T51 W 31F q<E
¥ ITH TARE FT qGIT FI& IR
UATES @ ! &9 g A wIHT g
SFEAT 9 @Y & AV CARIT FAT FL
FH T 7! qT QG2 G | 59 AT
SR & W WT AfRAE AT
ATEA &, 8 AT Fqaear @ Y |

3 TET aIE ¥ TG I “Disqua-
lification for office of director of the
Central Warehousing Corporation.”

F AT G 5 FT I WU
AT § —

“if he is or has been convicted of
any offence involving moral turpi-
tude and sentenced in respect there-
of, to imprisonment for not less than
six months, unless a period of five

years has elapsed from the date of
expiry of the sentence; or”

7 7% § F 9t A axdiege & whe
¥ ¢ UEN ¥ F9 A a9 9 g W
T QU T {1 &Y a1 3% AT 7
) qf T F IS G AL § FH AT
a9T 81 3T s 59 g syeear & 1 7w
AT QT FT9 FI9 arat & FHr g 4T
foreft Gy s AT g A T A fd
AR ZT0EgE & THE § 3 7 A
o &Y % A /R 39 gU 9w 9 FY
T § AR ¥ TTEEET AN Aed & 7
fom faems e arfaq & 997 &,
fordr g, & == &, 0% mre & foag
ey FL ! €T ¥ § @A A F
o st 1 AR TXiEgs ¥ WY
FAfaRIT g1 AT § S9 I AGT
@Y I § | STEET G IR 9T
BT TTEHY AT ATEy § e T &y
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T § a1 ;o wrw g7 O wifawd &)
T § §g AT o § e fr &
& § ey fF gy aow quwdr § 5
o THE FTHH B W Lo g7 Al
AT 8Y AT T T | AY qgT W FF
aar & awaT g | g4 =fed a7 fr T
Fgd fF we exdiegs & wwm o
freft Y o gT g% &1 IR @A A
LIEER GG E

T q@ ¥ gA T 9 A AT
qafan ergdmex fagsg gRm S/ O
g mvae & fAgwy wai )
T8 AT T WX ATHARE T
T & T3/ )

Mo 7% fT FiEm & s

o Hifen gaT & faar ot aew T -

g ag 7w & B Y UT & orex g9,
T A A FEN § qaTET & 9sr |
Sare Hifes qeTT § O FIE @I HI0T
g1 ¥ are &) FIFaETT M SR g9
T €. Y oEt feafa # ¢ e o wfu
grar g 7R 6T a8 fF 9 9819 & oeax
URY IT qATE AF qU agd AT
grar & QW1 g #1559 R
ST HEREE 9T

™ a@ ¥ T9H "I W &
F9 & T 9T F9  F@N ar
FE TG M | T faq F wfad
YT A R ST g o fF e &
fam & ot ar—aigqe, START 3% F
e g ST Hw=eia e
ww #rs fesfeRt de od@mEr @7
@& 79 ¥ foay § “arss faw A
F1E Y afag & s av 58 98 fora-
I T 1 A ag “arss fawr W@
g ? uFe H FEN FOHT W AT TG
& W ag Y FEF o e T2 g
faer gw, fawik T 9 7R fawr @
g’ | g Ao W TG oFa F o
& W & g faeE R m

|
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g N feraam o R @

HFAT € 98 T J FH WH & AIH

F GTH §T3S R | U 99 OF ;1T €%

TE F a8 faeger 37 § AR FA A

M T SF TE F 1 FF AV meET

T TgHT g AR IgAT F IR 9

3 Pt e 9 Rt &, S Ay

FE Sfaery T8y &, IfFT Wy g

fea fr amse fawr gw

Surr K. SANTHANAM (Madras):

At the first meetmg just as we do
here.

it femermpRT ARTaTee Alcfyar.:
qTT 3% F #enig o fesfadr @
EifRHe AT AT 99T a8 R 3,
A FAT EIT P

Surt K. SANTHANAM: At the first
meeting, whoever is presiding.

%t fawemwTe metAtLe dYefyar
yarsfer gifgax & @ma s @,
T d1 FY e A & |

There is no clarification in that.

Surr DEOKINANDAN NARAYAN!
(Maharashtra): That may come under

a regulation,
~y

oft frm g aTT AT Wy
[rerRrT T 4T g foraT € 1 afga, G
& I, T A —

“Every director, auditor, officer or
other employee of a Warehousing
Corporation shall, before entering
upon his dues, make a declaration
of fidelity and secrecy in the form
set out in the Schedule.”

e, L
TE & 1 78 facger T T =Ifed
AR T o g 7@ far § O we
Hfer & a1 w<& Afar F g9 9T
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[t famraga wavATAs Sefean)
fawix dzfor aow fgw e, w9t
frefedr o2tfeae wrga &< 98 )
fegfadt a1 afifgwe faed amm
e FET TSN 7 g€ HfgET Qmme
fedtam #as #t fam &, a1 wov-fedta
Foa &1 fgur §, a1 e} &Y fiar
a1 g TTEFI G ar EF §, W
g AN T

39 WRRT F AT § WA VAl §
% 0 FTA & G g TH F qI7 SHHT
I A Y TF AT ST AT AT A
g ¢ IO FH FI F GIAHA FEAHFIU
FYATH 3T FT R AT ) FH IGAT
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Serr K SANTHANAM  Madam
Deputy Chairman, I was not convinced
by the apologla delivered by the
Deputy Minister to justify the bring-
g forward of this Bill He did not
make out that under the old Act the
warehousing facilities were not pro-
gressively improving and that the
gseparation of the old Act intg two
Acts was either an economic or a
national necessity The only justifi-
cation he pleaded was that the Mimi-
stry was bifurcated and therefore
legislation also had to be bifurcated.
, It these State warehousing facilities
and the co-operative warehousing faci-
litiex were all under departmental
management, then I can understand
But these are all autonomous nstitu-
tions  Why should there not be an
autonomous mstitution which caters to
both the Ministries, I cannot under-
stand Therefore I think 1t 15 a sad
reflection on our Government that two
Ministries could not co_opcrate on an
objective which 1s common to both
If it 1z contendeq that co-operative
warehousing 18 entirely a different
thing for a different purpose, and
Central and State warehousing 1s for
a different purpose, then I can under-
stand But that should not be

The great danger pf this Bill 1s that
the divorce between the co-operative
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movement and the Centra] and State
Warehousing Corporations may be-
come greater and greater. It looks as
if our mixed economy is becoming
afurcated, so far as these Agriculture
and Co-operation Ministries are con-
cerned, on the one sde, the State
capitalists and the private capitalists
jorming hands and making use of the
Central Warehousing Corporation, that
15, the big merchants or the merchant
companies will be making use of the
Central warehousing facilities, while
on the other side the smaller mer-
chants and the State Government
warehousing facilities will go together,
and the small godowns distributed all
over the villages will be in charge
of the co-operative movement I
wonder 1f this divorce will not mean
a stifing of the co-operative move-
ment There is some indication of
this Clause 11, for instance, says:

“run warehouses for the storage
of agricultural produce, seeds,
manures, fertalizers, agrcultural
Implements and notified commodi-
ties offercd by individuals, co-opera-
tive societies and other institutions;”

Here co-operative societies have been
put in But in clause 24, which
makes a similar provision relating to
State Warehousing Corporations 1t 1s
said,

“run warehouses in the State for
the storage of agricultural produce,
seeds, manures, fertilizers, agricul-
tural mmplements and notified com-
modities,”

Here the co-operative societies are
conspicuous by their absence I
would like the Deputy Minister to
say why 1t was necessary to put co-
operative societies in Central ware-
housing and why they were taken
oui 1n the case of State warehousing
I do not think there will be many
opportunities for the co-operative
socleties to utilise the big godowns
established by the Central Warehous-
ing Corporation It 1s only when the
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co-operative societies develop into
wholesale societies and State whole-
sale societies are egtablished, they
are likely to use the Central Ware-
housing Corporation’s godowns, but
till then they will have greater oppor-
tunities to utilise the State warehous-
ing godowns, and therefore there was
a greater necessity to specifically pro-
vide for use by co-operative societies
of the State warehousing facilities
rather than the Central warehousing
facilities. But it has been dropped.
Presumably the intention is that with-
in the State there will be a complete
divorce between State warehousing
facilities and co-operative warehous-
ing facilities, and the people and the
co-operative societieg there will use
only their own godowns and leave
the State godowns free for the mer-
chants. In this connection I am sorry
that my friend, Mr. Chordia, objected
to the warehousing itself. In fact,
these State warehouses and Central
warehouses are not intended for the
primary producer. No primary pro-
ducer could, except rarely, produce
so much as to make use of these

big  godowns. It is only the
merchants and the co-opera-~
tive societies, who buy large-scale,

which can make use of these godowns.
It is our national ideal that slowly
the co-operative movement should
take over from the merchant all this
business of buying and marketing
agricultural produce. Therefore, we
should do nothing which will militate
against this process. In fact, our
socialism, as applied to agriculture,
means a development of co-operative
production, co-operative marketing,
co-operative warehousing. But by
this divorce between State warehous-
ing and co-operative warehousing, I
am afraid that movement is likely to
be checked.

Then, Madam, there are many small
points so far as the drafting is con-
cerned. I do not see why the accounts
and the report should not be passed
py the body of shareholders. A
general meeting of the shareholders
has been provided but it is stated
that this general body can only dis-
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cuss. They cannot pass any resolu-
tions I wonder whether they can
even make suggestions. In clause
13(2) it is stated:—

“The shareholders present at the
anmual general meeting shall be
entitled to discuss the annual
accounts, the report of the board of
directors on the working of the
Corporation during the year under
report, as well as the auditors’
report on the annual balance-gheet
and accounts.”

I cannot understand this especially as
the shareholders are highly selective
shareholders. Only representatives of
scheduled banks and other financial
institutions are there. Why these ghare-
holders should not be called upon
to approve of it or make modifica-
tions in the budget or make com-
ments, I cannot undergtand. Now,
any shareholder bringing a resolu-
tion, making a comment or criticism
will be out of court. Only his speeches
may be recorded. I cannot under-
gtand the rationale of this.

Then, what exactly is the boundary
or rather the dividing line between
the State warehouses and the Cen-
tral warehouses? Is it a matter of
size or of cost? Is there any regule~
tion by which the minimum capacity
of a Central warehouse should be
greater than the maximum capacity
of a State warehouse? Otherwise
there will be a great deal of confu-
sion. There are many Central insti-
tutions in which this confusion occurs.
For instance, the Khadi Commission
runs itg own khadi depots in Madras,
Bombay and other places. The State
Khadi Boards run similar depots or
emporia. Similarly, is it going to be
almost ad hoc or according to the
whims and fancies of some particu-
lar people controlling the Central or
State warehousing corporations as to
the building up of the site, capacity
or size of building of warehouses? [
think it will be wasteful of national
resources to have this. 1 wish the
Central Warehousing Corporation was
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only a controlling, co-ordinating and
financing authority, that all ware-
houses were owned by the States, of
various sizes. Why should there be
this distrust ot the State Govern-
ment, I want to know, especially as
the financing will be by the Centre
and it will be able to impose what-
«ver was needed.

Now, this multiple ownership of
warehousing, spreading out all over
the country, is going to cause a great

deal of confusion, and it is not
impossible or even improbable that
4 kind of rivalry and competition

may set in. In order to prevent loss
to the Central Government, the Cen-
tral warehouses may offer cheaper
terms than the State warehouses may
offer, and the State warehouses, if
they want to compete, may also have
cheaper terms. There may be com-
petition between the two so that one
merchant will put his produce in the
State warehouse at some time and
in the Central warehouse at another
time, I think this double system of
warehousing is wrong and 1 entirely
endorse Mr. Reddy’s comment that
these two warehousing systems should
not be entirely divorced from the
co-operative godowns which are
being built all over the country. I
think the whole thing is a wvicious
gystem. In fact, I can understand co-
operative godowns being limited to a
cost of Rs. 10,000 or small sizes.
They will cater to the direct pro-
ducer, and the medium godowns of
the State will be for the bigger mer-
chants and for the wholesale co-
operative societies which buy from
the Jocal co-operative societies There
should be no need whatsoever for
‘Central warehousing as such especial-
ly, as has been pointed out. Where
the Centre imports large quantities
of grain, they have got big depart-
mental silos and godowns. 1 can
understand that. In Bombay and
other places, where they get millions
of tons, these arrangements will not
do. They may have big godowns. In
fact, I would suggest that those

1 €

[ RAJYA SABHA ] Corporations Bill, 1962 2860

godowns may also be transferred to
the Central Warehousing Corpora-
tion, and the Central Warehousing
Corporation should, as far as possible,
be prevented from building ware-~
houses in the States except where cer-
tain wvaluable commoditieg are con~-
centrated, say, tobacco in one place,
or even tea or jute, where very large
godowns beyond the capacity of the
State Warehousing Corporations may
become necessary.

And again, I have to utter a word
of warning. I have no objection to
special warehousing of jute, tea and
other commercial commodities. But I
hope this will not degenerate inte
purchasing at enormous prices the
warehouses and godowns owned by
big jute companies and tea companies.
These are very well-established
trades and they have got their own
godowns. Probably their warehous-
ing facilities are nearly adequate to
their needs. And as a result of this
plan of Central warehousing, in order
to show the progress 'of the Central
Warehousing Corporation, there may
be a great temptation to buy up the
warehouses of all the jute companies
and tea companies They will make
profit out of the Government of India
while the facilities for the trade it-
self will not be increased. 1 find,
specially, that a substantial part of
the warehousing facilities is hired. I
would like to know if these premises,
which have been hired by the Cen-
tral Government and in many cases
by the State Governments, were also
used for warehousing by the previous
owners. If they had been used pre-
viously also as warehouses, there
was no necessity for the Central
Government or the State Governments
acquiring them and calling them their
property. Simply because we have
provided certain amounts in the
Third Plan and we are going to pro-
vide further amounts in the Fourth
Plan, that does not justity wasteful
use of these {facilities by simply
transferring the ownership or name
to the Central Government without

-
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actually increasing the facilities for
which warehousing is needed, There-
fore, on all these matters, I am deeply
distressed at the incompatibility or
lack of co-operation between the Agri-
culture and Co-operation Ministries
and I hope that there will be no
rivalry between them and similarly
there will be no rivalry between the
Centre and the States. Some method
of co-ordination is needed. I wish
that a Central Parliamentary Com-
mittee is established in order to see
that these rivalries do not happen
and if such a
development of warehousing is set
Ap, it will be able to Jook into the
operations of these three agencies—
the Central Government, the State
Government and the Co-operation
movement—and see that our national
resources are not used wastefully or
unnecessarily.
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Sart N. M. LINGAM (Madras):
Madam Deputy Chairman, the scope
of the Bill is indeed very limited.
The provocation for its introduction,
as the hon. Deputy Minister has stated,
is the allocation ot subjects among the
various Ministries, Madam, as the
Statement of Objects and Reasons
says, ag a result of the reallocation of
business amongst the Ministries, the
two bodieg have come under two
Ministries, namely, the Ministry of
Community Development and Co-
operation and the Ministry of Food
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and Agriculture. So, it is purely from
the point of view of administrative
convenience that this measure has
been brought forward. So, I could
very well imagine the feeling of the
hon. Deputy Minister at the almost
unanimous criticism of the measure
from all sections of the House, espe-
cially after precisely the same mea-
sure has been passed in 1956. The
reason is not far to seek, We have
been through six years of experience
after passing the original Act, namely,
the Agricultural Produce (Develop-
ment and Warehousing Corporations)
Act, 1956, and the experience that we
have been through is not very encoura-
ging. As the hon. Minister took pains
to explain to us, the genesis of this
measure was the recommendation of
of the Rural Credit Survey team to
have a body like this, a Warehousing
Board, and that team stipulated that
all its recommendations should be ac-
cepted in toto, It went to the extent
of saying that no part of its report
may be rejected without imperilling
the whole. So, I am afraid, without
bestowing adequate thought, they be-
gan to implement all the recommen-
dations of the Rural Credit Survey
team, and looking back, one is struck
with wonder at what appears to be the
dichotomy, in the thinking of the high-
powered body that produced the Rural
Credit Survey Report. Ag the House
knows, Madam that committee was
charged with the task of improving
the co-operative movement in the
country and its researches and its en-
quiries showed that it wag the middle.
men, the men who were lending money
and who were exploiting the poor
agriculturists in various ways who
were responsible for the emasculation
of the movement and in consequence
the emasculation of the peasant and it
is the same body that has recommend-
ed the establishment of this Ware-
housing Corporation as complimentary
to its general scheme of improving
warehousing facilities under the co-
operative system. Now, when we pas-
sed the Act in 1956, it was thought
that these two sectors would com-
plement or supplement each other
and that the much needed facility of
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providing warehousing corporations
would be provided in an adequate
measure to the peasant. Now, as the
hon, Deputy Minister hag admitted,
the facilities afforded by the National
Warehousing Corporations are being
increasingly availed of only by the
traders, It is only 12 per cent. of agri-
culturists that have used these ware-
houses and I gm not surprised at that,
Madam. As the House is aware, the
avowed object of Government is to
bring every peasant under the Co-
operative fold. Every villager, every
peasant, has to be a member of
some co-operative or the other.
Here, we are dealing with the
peasant and this peasant has to
become a member of a

movement -

which has to be multi-sided in chara- -
cter, that is to say, he is not only to -

be a borrower from a co-operative
credit society, he has to give his pro-
duce tg a co-operative marketing

society, he has probably to get that '

processed by a co-operative processing
society., He gets hig

from a consumer society. So, he is

served by what are called service co- *

operatives in all departments of his
activity. So, it is fantastic to think,
when that is the objective laid down
for the growth and development of
the co-operative movement that the
producer, the small man or the pea-
sant would take his produce to a ware-
housing organisation which is outside
the co-operative fold.
of me, cannot understand how the two
can go together. He is, at every stage,
covereq by the co-operative methods,
the co-operative processes. So, I re-
peat, Madam, that if the facilities pro-
vided by the Corporation at the
Central agnd State levels are not being
used to the maximum, it is because we
are working at cross purposes. The
fact is that the private trade has
monopolised the facilities under this
scheme of Central and State ware-
housing Corporations. What, in turn,
is the effect of the private sector ex-
ploiting these facilities? He can corner
the stocks, he can purchase commodi-
ties at low prices, he can dictate the
prices. In other words he cen exploit
the peasant fully and he can even

requirements

3

1, for the life °
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retard the growth or the co-opserative
movement. 1 trembue to  thunk,
Madam, what wouid have been the
etfect of twily impiementing the mea-
sure proposed 1n tms Buil] over a period
0f year,. 1 am not at tne pPresent mo-
meni gowng into the disadvantages of
haw.ing unree tires of warenousing faci-
lities, at the village and taiuk level, at
tne astrict level, the State level and
the Central level. 1 shawd probably
come (o that later on, if there 1s time,
but I am addressing myself to the very
premises on which the entire scheme
is based. I do not know if the Govern-
ment 1itself after the experience of the
last s1x years has had second thoughts
on going ahead with a mesaure of this
kind. The Minister hag not said a word
about what Government’s reaction is
to the showing of these Corporations
during the last five or six years. The
figures that he has quoted are very dis-
appointing, are very discouraging. If
the Government does intend to go into
the causes of the slow progress of the
scheme and of the marginal help that
the Corporationg have rendered to the
peasant then it is up to the Minister
to take the House into confidence and
say what the Government is gong to
do. It is true he has said that in one
or two States, especially in Andhra
and Maharashtra, more and more pro-
ducers are making use of the facuities
and by more propaganda 1t is expected
that they would be fully utilised. But
that diagno.is 1s not correct., If the
Government swears by the co-opera-

tive movement for the emanci-
pation of the agriculturists, then
this scheme has to become part
and parcel of the overall co-

operative scheme, Otherwise these
wil] be rivals. There wil] be not only
overlapping and waste but as I said a
little while ago it will strike at the
very root of the co-operative move-
ment, Madam, huge outlays of money
are contemplated under this measure.
The share capital of the proposed Cor-
poration is of the order of Rs 20 crores.
We will have a hierarchy of officials
and once we start a new venture like
this there is no knowing where it will
end unless we apply corrective mea-
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v sures, unless we see where things are
going wrong and get tnings rignt, 1t
will be too late and in the process the
interests of the peasants for whose
benefit al] such measures are being
enacted 1n thig House wil] suffer,

The Minister has also said, probably
antiipating criticism of this kind, that
there 1s co-ordmation between the two
wings providing for warehousing faci-
litieg tor the cuitivator. He has said
that a representafive of the National
Co-operative Development Board will
be on the Warehousing Board and
vice versa but that is neither here nor

there. To take just one representative
on the body of the other means noth-
Ing, as experience has shown. We
have to go to the root of the matter.
The hon. Mr, Santhanam has gone to
the extent of suggesting that a parhia-
mentary Comumnitttee should be ap-
pointed to enquire how far the various
bodieg dealing with the same problem
of providing accommodation, of
avoiding waste and damage 1n our
storage facilities, could be 1ntegrated.
I do not know if g body like that is
the proper machinery to go into 1t but
1 dofee], Madam, that a probe 1s n._ces.
sary into the working of the various
bodies engaged in providing modern
storage tacilitics and warehousing faci.
lities to the vast and sprawling pro-
ducers in this country. It may be a
high-power body. It need not neces-
sarily 1n my view be a parliamentary
body. It may be a body consisting of
entomologists and other  experts,
and also representatives of agricul-
ture. They should see that they
dovetail and integrate a scheme which
will not in the first place endanger
the growth of the co-operative move~
ment, in the second p ace will ensure
that foodgrains are conserved in a
scientific way and thirdly see
that our national resources are used
economically, As I said, the scope of
the present measure is something to
which one cannot object but I do
wish to impress with all the emphasis
at my command the need for Govern-

ment to go into the principle of the
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Bill and see how far we are promot-
ing the common objective or help-
ing the proaucer, of helping agricul-
ture and of helping the co-operative
movement wh.ch are among the vital
projects in our Third Five Year Plan.

Thank you, Madam.

Suarr ROHIT M. DAVE (Gujarat):
Madam Deputy Chairman, the Bill
before the House is in a sense a
purely technical measure because the
Government have decided to put the
two bodies, namely, the National Co-
operative and Development Corpora-
tion and the Central Warehousing
Corporation under two separate ar-
rangements. A Bill had to be brought
in in order to separate the two bodies
and to put them under separate
management. But the Bill is
also important because it raises cer-
fain issues which are of a far-reach-
ing significance. One of such issues
was raised by the previous speaker,
Mr., Lingam, as to whether it was
wise to separate these two bodies and
put them under separate management
and whether as a result of that the
co-operative movement would not
suffer. This particular issue hag al-
ready been debated in this House on
a previous occasion and while there
are two opiniuns still regarding the
advisability of separating the man-
agement of the {wo bodies, be-
cause we have already passed the
first measure, the second measure is
just consequential and has to be
agreed to. There is a distinct function
to be performed by the Central
Warehousing Corporation and that is
the storage of agricultural produce
which may be owned by the Govern-
ment and provision of facilities to
_the agriculturists and others who
would like to take advantage of
scientific warehousing in the Govern-
ment warehouses. These are the
facilities which are to be provided
by the Central Warehousing Cor-
poration and this particular function
has become very important at the
present moment because according to
the statement by the Government for

|
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regulating and maintaining the pre-
sent price level the Government will
have to keep a large amount of food
stocks at various places known as
buffer stocks which may be biought
in the market in case the piices rise
and for that purpose the Government
itself will require storage facilities
at a number of places where this
kind of facilities could be made avail-
able both to the Government as well
as to the trade and business, There
1s some doubt regarding the location
o! these warehouses and it has been
suggested by some that they should
be located in rural areas where food-
grains are gathered from the peasants
while others are of the view that
they should be located at trade cen=-
tres where the traders can take ad-

vantage of the facilities provided
therein. -
The hon. Minister has tried to

show that till now mainly the faci-
lities are being taken advantage of
by the traders and not by the pea-
sants. The logical conclusion from
this would be that the warehouses
should be located at trading centres
where traders can take advantage of
them, rather than at producing cen-
tres where the peasants can take ad-
vantage of them, because the peasants
so far have not shown any great in~
clination towards utilising these faci-
lities. It is this point to which 1
would like to refer in some detail.
One has to find out why the peasants
are not interested in the warehous-
ing facilities that are being provid-
ed by the Government. To my mind
the answer to this question is that
under the present scheme all that the
Central Warehousing Corporation is
expected to do is to provide scientific
storage facilities and nothing more.
If some greater service is provided to
the peasants by the Central Ware-
housing Corporation, then perhaps
the peasants would be attracted to
this scheme and would take more ad-
vantage of the facilities that are be-
ing provided. I have in m‘nd a cer-
tain scheme whereby, when certifi-
cates are issued by the Central Ware-
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housing Corporation to a peasant that
a parucular quantity of swock 1s lying
i the warenouses, those certificates
snould be made negouable. One great
dithculty which the peasants are
facing today 18 that they have to
casn their crops at the earlhiest pos-
sible opportunity because of the
various tinancial claims that are pend-
ing against the peasants and, there-
fore, they have to sell their produce
at any price that 18 avaiable 1a the
market at a given moment, Theie 1s
hardly any possibility for a large
number o1 peasants to store their ag-
r.cultural proauce anywhere, elther
i1 dhe wWarensusey o i dreir oWl
houses or in their own godowns, etc.
Because they have to part with their
produce at the ear.lest possible op-
portunity, there is nothing very sur-
prising that the peasants are not
forthcoming to take advantage of the
warenousing facihities provided by
the Government. We have to create
some machinery wheileby 1t may be
possible for the peasants to hold on
to their stocks for some time more,
so that 1t will be possible for them to
dispose of their stocks at a favour-
able moment in the market and not
at the first available opportunty.
This could not be done unless some
method 1s found whereby the peasant
15 1n a position tgp hold on to his
stock and at the same time to meet
lns financial obhgations, And this
couid be done only if the warehouse
receipts are made negotiable instru-
ments in some form or other. It is
only under some such scheme that it
will be possible for the peasant both
to hold on to his stock and at the
same time {0 meet his financ al liabi-
Lities, and then 1t will be possible for
the peasants to take more and more
advantage of the warehousing faci-
lities. This will help not only the
peasants but also generally the agri-
cultural markets which are liable to
violent fluctuations at the time the
crops move to the markets and after-
wards. It is these fluctuations which
attract such a large number of mid-
dlemen in the trade of agricultural
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produce, It 1s these fluctuations which
are responsible for the speculative
tendencies that are developing in the
markets of agricultural produce and
1t 1s these fluctuations which lead to
unhealthy practices like hoarding, ete.
If by some scheme the peasants are
induced to take advantage of the
warehousing facilities, it will be pos-
sible for the Government to know at
a given moment how much stock is
available 1in the couniry in their
various warehouses, not necessarily
under their own ownership, but even
under the ownership of individua.s
and co-operatives., It will then be
possible for them to rationalise the
entire scheme of distribution. [t wiil
then be possible for them to regu-
late the prices of agricultural pro-
duce and also to plan the crops for
the next season. If the Government
has got a fairly accurate picture of
the agricultural commodities with
them, which are carried forward to
the next agricultural year, it should
be easy for them to decide what crops
should be encouraged and what crops
should be discouraged, To my mind
this 1s a function that the Govern-
ment will have to undertake some
time or other. Mere regulation of
prices will not suffice. By that it is
only meant that the agriculturist is
gwven a particular return for his la-
bour and the consumer is provided
with agricultural produce at a given
price, The price policy has to go
deeper and they have to undertake
the further responsibility of p.anmng
of crops. If this responsibility is to
be undertaken by the Government
and if this emergency lasts for a long
time, the Government will have to
undertake that responsibility. The
Government will be able to do so
only if they know what is the carry-
forward of stocks in respect of
various agricultural commodities, The
best way of finding it out is to in-
duce the peasants to take advantage
of the warehousing facilities and this
could be done only if the warehouse
receipts are made negotiable 1n some
form or other. I would, therefore,
request the Government to give
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serious consideration to this possibi-
lity and to do something regarding
that so that this conflict between the
traders and the peasants might dis-
appear and it might be possible to
have warehousing facilities at the
producing centres as well as at the
trading centres.

Thank you. |

!
Tre DEPUTY CHAIRMAN: Mr.
Thomas.
Sart DEOKINANDAN NARAYAN:
Madam, I would like to speak,

Tre DEPUTY CHAIRMAN: How

much time would you take, Mr.
Thomas?
Surr A. M. THOMAS: I will take

about 20 to 25 minutes.

Tar DEPUTY CHAIRMAN: How
much time do you want?

Sarr DEOKINANDAN NARAYAN:
1 will take at least ten minutes.

Serr A, M. THOMAS: Theay, the
Bill may not be finished today. It
has to be finished today.

Tue DEPUTY CHAIRMAN: Then
please speak, Mr. Thomas.

SHr1 A. M. THOMAS: Madam, this
is a very important Bill, and no hon.
Member who has participated in the

J

debate has opposed the Bill. But
hon. Members adopted a critical
approach to the functioning of the

Central Warehousing Corporation as
well as the State Warehousing Cor-

porations. Madam, 1 welcome this
critical approach. It is only by a
constructive and critical approach

that the Government and the various
bodies concerned would be in a posi-
tion to improve,

The hon. Member, Shri Sri Rama
Reddy, underlined the necessity of
sc’entific storage of agricultural pro-
duce. Madam, it is not possible at
all to exaggerate the importance of
this aspect. It is very very impor-
tant. In fact one of the main ob-
jects of the Warehousing Corporations

e
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is to have scientific storage, and in that
respect, Madam, even if the trade
alone takes advantage of the Ware-
housing Corporations, I think it will
be worthwhile to have the Ware-
housing Corporations, because there
would be scientific storage under the
various Warehousing Corporations,

The hon. Member, Shri Sri Rama
Reddy, has mentioned the percentage
of losses due to rats, due to several
insects, fungus, and various other
causes. But the storage losses in
the foodgrain godowns run by the
Food Ministry or in the warehouses
run by the Central Warehousing Cor-
poration or the State Warehousing
Corporations are perhaps the mini-
mum. I remember that the losses in
the foodgrain godowns come to about
only 0-01 per cent; in certain years
it is 0-01 per cent, in certain years it
is 0:02 per cent, in that way, So the
losses are negligible. The reason is
that there are technical men, scienti-
fic men who are put in charge of
the agricultural produce and the
foodgrains, and they are also trained.
In fact one of the main functions of
the Central Warehousing Corporation
for the last three or four years has
been to train proper persons to run
these Central warehouses. We have
conducted as many as seven courses,
and 677 persons have been trained to
run the various warehouses in the
various parts of the country. And in
the godowns run by the Central Gov-
ernment also we have got a regular
department of technical persons, a re-
gular hierarchy of technical persons
who are competent to deal with the
work. The Food Ministry has got also
its own training programme to train
suitable persons to run its own go=-
downs. But warehousing is rot the
sole object. The hon. Member who
spoke last said about the credit
aspect of it. Now the twin objects
with  which these Warehousing
Corporations are being  establish-
ed are, firstly, the scientific ster-
age of agricultural produce, and
secondly, the availability of credit.
The agriculturists and other indivi-
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duals or Associations who would not
be in a position to stock the agri-
cultural produce in a scientific way
would like to have them warehoused
under technical and scientific super-
vision, Secondly, those agriculturists
who would otherwise have disposed
of this property soon after harvest at
distress prices or at throw-away
prices would be enabled to keep on
their produce in proper condition, and
at the same time they would also be
enabled to get credit on their pro-
duce. Mention has been made about
the negotiability ol the warehousing
receipts, That purpose is served be-
cause on the very security of the
warehousing receipts that are granted
by the Central Warehousing Corpo-
ration or the State Warehousing Cor-
porations the State Bank and the
scheduled banks would advance
amounts. A very large percentage of
the price is advanced as loan, soO
that the purpose of the agriculturist
{3 gerved and he can meet hig imme-
diate requirements by giving his agri-

cultural produce for storage in the
Central warehouse or in the State
warehouse. Level-headed and quite

sound as Shri Sri Rama Reddy 1s, he
said that it appeared that there was
confusion in the working, but I think
there has been some confusion in
thinking as far as his approach to the
godowns that are run by the Food
Ministry is concerned. Now by en-
trusting the produce to the ware~
houses, either Central or State, the
customers do not lose their proprie~
torship of the goods. They continue
to retain their ownership of the goods.
The only thing that the Central Ware-
housing Corporation or the State
Warehousing Corporations are doing
is, to use a legal expression, to act as
a bailie of the goods. It has only a
limited function to perform, namely,
to give scientific starage—that iz the
main function—and at the same time
enable the agriculturist or whoever is
the person who has entrusted these
goods, to get credit from banks on
easy terms,
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As far as the godowns run by the
Central Government or the Food Min-
istry are concerned, they are intend-
ed more for buffer stock operations
in implementation of the Siate trad-
ing scheme. In fact as Shri Sri Rama
Reddy has pointed out, the Central
Government has got about 2 million
tons storage capacity now. But with-
in a few months it would be having,
either as constructed by the Central
Government or purchased, 2 million
tons gtorage capacity of its own apart

from hired accommodation, and this
will be excellent storage and also
most scientific. Although we have

got the traditional type of godowns,
silos are also constructed on scientific
lines. But these godowns are intend-
ed to stock the foodgrains which be-
long to the Central Government,
which are imported by the Central
Government or which are procured by
the Central Government from within
the country. These are issued to vari-
‘ous States, flour mills, and distributed
through fair price shops ag necessity
arises when the prices go up. By the
very fact of releasing stocks at sub-
sidised rates in the open market it is
intended to maintain prices at a par-
ticular level or to exercise control
over prices. So the functions are
different. But although the functions
are different, the object which Shri
Sri Rama Reddy hag in his mind, I
think, is achieved by certain admi-
nistrative directions that have beern
given by the Food Ministry ang by
the Central Warehousing Corpora-
tion,

I{ there is any space left with the
Central Government storage in any
particular place and it there is in
that particular locality a Central
warehouse which wants storage, the
Food Ministry immediately makes
available that particular storage that
is vacant to the Central warehouse
or to the State warehouse so that it
can utilise it. So also it the Central
Government wants any of its own
food stocks to be maintained scienti-
fically and if godowns of its own are
not available in that area, it entrusts
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that work to the Central warehouse
or the State warehouse. It is in that
way that 20 per cent. of the business
of the Central Warehousing Corpora-
tion is that of the Government of
India. So, although this may not have
much intimate connection because of
the administrative co-ordination that
is being exercised, the object, I think,
of the hon. Member, Shri Rama
Reddy, is being served by that.

Now, Shri Santhanam disputed the
wisdom of the bifurcation of functions
and taking the Central Warehousing
Corporation and the State Warehous-
ing Corporation out of the tutelage of
the Agricultural Co-operative Deve-
lopment Corporation.

Surr M. H. SAMUEL (Andhra Pra-
desh): He used the word ‘divorce’.

Suert A. M. THOMAS: There is no
question of any divorce here because,
in fact, there is no intimate connection
between the two so as to require any
divorce at all, The Central Ware~
housing Corporation and the State
‘Warehousing Corporation are not co-
operative organisations whereas the
institutions with which the National
Co-operative Development Corpora-
tion has to deal are all co-operative
institutions. The co-operative move-
ment is being dealt with by it. In
fact, from the previous Bill which has
been passed by this hon. House, it
will be found as to what is the func-
tion of the National Co-operat.ve
Development Corporation. It says:—

“Subject to the provisions of this
Act....”

That is section 9—

“,..the functions of the Corpora~
tion shall be to plan and promote
programmes for the production, pro-
cessing, marketing, storage, export
and import of agricultural produce
and notified commodities through
co-operative societies.”

|
Sub-section (2) also reads—
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“Plan and promote programmes
through co-operative societies for
the supply of seeds, manures, ferti-
lisers, agricultural implements and
other articles for the development
of agricultural produce.”

So, the functions of the National Co-
operative Development Corporation
are all comprehensive; they cover the
entire co-operative field, I would say,
not only the agricultural field but
even the industrial field. Now there
are industrial co-operatives toco. You
will find that co-operative credit that
has been made available during 1960-
61-—short-term and medium—has been
to the extent of Rs. 208 crores. The
target fixed by the Third Five Year
Plan is over Rs. 530 crores. The
marketing co-operative societies have
dealt, in 1960-61, with money of the
order of Rs. 174 crores. So, it is a
much wider field. Warehousing is after
all only a small item which has no
necessary connection with the co-~
operative movement. As I said, the
Central Warehousing Corporation and
the State Warehousing Corporations
are not co-operative organisations.
But at the same time I am prepared
to admit that their functions are
complementary. Co-ordination is also
necessary because if you want to ful-
fil all the objectives of the Central
Warehousing Corporation and the
State Warehousing Corporation, as hag
been correctly pointed out by my
friend, Shri Lingam, the co-operative
movement has necessarily to grow. In
fact, the warehousing scheme as
thought of by Rural Credit Sur-
vey Committee was a 3-tier scheme.
The marketing co-operatives were to
build godowns at the rural level to
serve the smaller producers, the State
Warehousing Corporation was to build
warehouses at important markets and
the Central Warehousing Corporation
was to build warehouses in places of
all-India importance. And in pursu-
ance of the policy to have marketing
co-cperatives at various rural centres,
I am glad to mention to this hon.
House that the number of rural
godowns assisted during the Second
Plan period was 5,140 and that of
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marketing societies (godowns) was
1,712. The number of rural godowns
to be assisted during the Third Plan
period 158 9,340 and the number of
godowns of marketing societies would
be 1,014. And there is a pattern of
assistance. That is, loan will be 623
per cent, subsidy 124 per cent, 12%
per cent, will be sanctioned by the
State Government also, besides an-
other 124 per cent, by loan. That is
the pattern of assistance for the cons-
truction of these rural godowns and
these marketing godowns. When
these godowns come into existence
throughout the country and are in-
creased, they would, I think, be in a
position to get more and more assis-
tance from the State Warehousing
Corporation which in its turn will get
more and more assistance from the
Central Warehousing Corporation. In
fact, that was the object with which
these institutions were brought into
existence at the very early stages.

One difficulty also may be pointed
out and that is that the lack of an
extensive network of good roads and
transport facilities is a preventive fac-
tor which dissuades the small indi-
vidual producers from coming to the
warehouses of the Central Warehous-
ing Corporation and the State Ware-
housing Corporation. Further, banking
is not spread in the rural areas and
credit against warehousing will not be
easily available. The whole scheme ig
knit into the general fabric of rural
progress. So, this background, accord-
ing to me, has to be borne in mind
when we approach the entire ques-
tion. When these co-operative socie-
ties have got a certain supplementary
and complementary role, Shri Santha-
nam seems to think that by this very
legislation that we are enacting, the
State Warehousing Corporation would
not be in a position to advance money
against the produce supplied by the
co-operative societies. Of course, to
every subject Shri Santhanam has got
a very critical approach, that is wel-
come. But I think that there must be
some common-sense also applied to
this critical approach because you will
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find that it is stated in section 11.
Functions of Central Warehousing
Corporation—

“run warehouses for the storage of
agricultural produce, seeds, manures,
fertilizers, agricultural implements
and notified commodities offered by
individuals, co-operative societies
and other institutions;”,

In this the co-operative societies are
mentioned whereag in clause 24, the
co-operative societies are not men-
tioned. Clause 24(b) says—

“run warehouseg in the State for
the storage of agricultural produce,
seeds, manures, fertilizers, agricul-
tural implements and notified com-
modities;”.

Not only are co-operative societies
omitted, but individuals are omitted,
institutions are omitted, so that as far
as the State Warehousing Corporation
is concerned, there ig absolutely no
restriction and it gets the produce
from anybody and everybody, whereag
in the case of the Central Warehous-
ing Corporation, there are some res-
trictions. Is it the argument of Shri
Santhanam that because in clause 24
co-operative societies, individuals and
ingtitutions are omitted that the State
Warehousing Corporation is not in a
position to get produce from anybody,
from an individual or a society? Then
how will it do business? There is
absolutely nothing in the Aect which
prevents State Warehousing Corpora-
tions from accepting business from
co-operative societies. In fact they
are accepting, and some percentage of
the business of the State Warehousing
Corporations is the business given to
them by the various co-operative
societies. I may also say, Madam, that
these clauses are word for word the
sections that exist in the Act of 1856,
and there has not been any difficulty
at all on account of these provisions
as they are at present.

Then the hon. Member, Shri Chordia,
has made a very vehement speech
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Surr V. M, CHORDIA: And which

you could not follow. |
!

Sarr A. M, THOMAS: I am afraid
his idea conveyed this. Under the
pretext that he is preferring the pea-
sant to the trader he, by his speech,
made mention of all thingg to frighten
the peasant away from the Warehous-
ing Corporation scheme both of the
Centre and of the States. He says,
“Oh, there are forms to be filled in.”
Is it hig case that when the taxpayer’s
money is concerned, without filling
any form, it has to be received? And
then what is the security for that per-
son who brings it? This is not the
way.

SHrr V. M. CHORDIA: The difficulty
is that you will not follow my
explanation. |

Smrt A. M. THOMAS: I am not
vielding. So thig is not the way that
these things have to be dealt with. If
the procedure has to be simplified,
I can well understand that the exist-
ing procedure is complex and this
procedure has to be adapted. I can
understand that, but simply to say
that forms have to be filled in or that
the peasant would not take advantage
of it, is no argument according to me,
Madam. Now what is happening is—
as I have stated—not because the
peasants are not aware of the advan-
tages of warehousing corporations. To
a certain extent we have succeeded in
popularising this warehousing scheme,
but there are difficulties as far as the
agriculturists are concerned—as I said
difficulties of communication. There
is also another aspect. Even though
they get the credit on the strength of
the Warehousing Corporation, in order
that they may sell their produce, they
will have to redeem this warehousing
receipt and produce it in the ware-
house. Then only we will return the
goods. For that there may be some
difficulty. They may have again to
take hold of some commission agent
or other middle-man. But that can-
not be helped, Madam; that has to be
put up with, but all the same all the
facilities that could be made possible,
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we are affording to the agriculturists
and the co-operative societles.

Now, Mr, Chordia was saying that
there is red-tapism, that the employees
at the warehouses are not at all keen
to have the custom from the agricul-
turists, that they want only the cus-
tom from the traders. I submit,
Madam, with my knowledge of the
working of both the Central Ware-
housing and the State Warehousing
Corporations, that the employees of
the Central and State Warehouses,
although they are not really bound
by the terms of their employment to
do so, they really go to various places
and canvas business. They approach
the agriculturists, they approach the
co-operative societies, and strict ins-
tructions have been given that they
should as far as possible, keeping in
view their duties, try to popularise the
warehousing scheme also, It is not
correct to say that there is red-tapism
that they are preferring the traders
to the peasants.

Sur1 V. M, CHORDIA: Your figures
show that traders are more attracted
to your working than the agricul-
turists.

Sarr A. M. THOMAS: I have said
that peasants are more and more
taking to this, warehousing, and I
quoted some instances of some ware-
houses in Maharashtra and Andhra
Pradesh. Hon, Members might ask
why is it so in Maharashtra. Apart
from the argument that I have
advanced, that they are progressive
farmers, there is another aspect, that
in these places there are regulated
markets. In fact, for the successful
function of the warehouses one pri-
mary requisite is the existence of
regulated markets, and in Maharashtra
ahd Andhra Pradesh you have got re-
gulated markets. In Punjab and My-
sore also these warehouses have been
successful. In some of the eastrn
States, like Orissa and Bihar, an Act
on regulated markets has recently
been passed. There is no such Act in
Rajasthan, West Bengal, Agsam and
U.P, so that in the majority of States
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there are no regulateq markets, Where
there are regulated markets the
Central warehouses would certainly
be a success. It is also necessary to
have these warehouses near ftrade
centres, important mandis because,
when they want return of the goods
that they have warehoused with the
warehouses of the Centre or of the
States, it would be at the time when
they fing that now is the opportune
time to se:l their produce, so that it
is advantageous to have the goods
stocked near market places although
it would be, to a certain extent, dis-
advantageous to the peasant who will
have to bring his agricultural produce
from far-away moffusil areas. It is
in another way an advantage in that,
if they stock their goods in a place
near the mandis, they can, when
prices improve, immediately dispose
of their produce. I would earnestly
appeal to all the hon. Members to try
in their own way to popularise this
warehousing scheme, approach the
agriculturists and tell them. After all,
with the various institutional agencies
now established by the Central Gov-
ernment and the State Governments
it would not be necessary for the
poor peasant tp sell his produce at
distress prices or throw-away prices.
There are the facilities offered. Now
there is going to be Ple price support
scheme. There are also these facilities
afforded by the Central and State
Warehousing Corporations. And if
any new centre is pointed out, that
the warehouse should be at a
particular place, either the Central
Warehousing Corporation or a State
‘Warehousing Corporation would be
prepared to open a centre there but
at the same tinge we cannot afford,
because the taxpayer’s money Iis
involved, to open warehouses indis-
criminately, That would depend
upon the possibility of good business,
and also the utilisation of the storage
capacity that is afforded. There is aiso
another fact, Madam. In fact we
cannot accept warehousing in  sub-
standard godowns; we should have
either good godowns or not accept
these goods for warehousing at all. In
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that we are very particular, Even the
private godowng that we have, we
improve them, ang we take all sorts
of safety measures in order that the
produce that would be entrusted to
the warehouses is not spoiled or lost.

I do not want to take more time.
The publicity aspect was mentioned
by Shri  Sri Rama Reddy. 1 fully
agree with him, and we have been
making some efforts not only to have
local advisory committees at various
centres but also to have handouts
issued periodically, in English and in
regional languages, explaining the
warehousing scheme to the cultivators
and traders. Mass communication
media of the press and the radic have
also been utilised for this purpose.
Recently I believe the activities of the
Warehousing Corporations are pub-
lished more and more in the news-
papers, and I am glad to say that the
press is co-operating very well in the
matter of publishing the activities of
these Warehousing Corporations,

Madam, though Shri Santhanam
described it so, my speech while
introducing the motion was not an
apoligia but only a true statement of
the real situation in order that I
might invite criticisms and construct-
ive suggestions from the various Mem-
bers, and I believe the discussion
here has been quite fruitful and the
administration would certainly bear
in mind the various points that have
been raiseq in the functioning of both
the Central Warehousing Corporation
and the State Warehousing Corpora-
tions.

Madam, I move.

Tee DEPUTY CHAIRMAN: The
question is:

“That the Bill to provide for the
incorporation and regulation of
corporations for the purpose of
warehousing of agricultural pro-
duce and certain other commodities
and for matters connected there-
with, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.
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Tue DEPUTY CHAIRMAN: We
shall now take up the clause by
clause consideration of the Bill.

Clauses 2 to 43 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula an”
the Title were added to the Bill.

Surt A, M. THOMAS: Madam, I
move:

“That the Bill be passed.”

Warehousing
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The question was proposed and the
motion was adopted.

Tee DEPUTY CHAIRMAN: The
House stands adjourned till 12 nNoow
tomorrow.

The House then adjourned
at five of the clock till
twelve of the clock on
Tuesday, the 4th December
1962,



